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2e The applicant inm this 0& was shown in the provisiocnal

final seniority list of artisan staff of the Mechanicpl

Lepartment of Carriage Repair Shop, Tirupathi in the fcale

of pay of ps,1200-1800 (®SRP) at &1,N0,63 in the seniority

list of Painters enclosed to the provisional senjority list

dated 21,1.94, Subseguently another provisional seniprity

list was issued bearing No,TR/P,612/ARTNVol, IV dated 18, 3,96

(A-1) asking for representations from the concerned epployees

in regard to their listing of the name in that seniorjty list,

The applicant in that senjority list stands at $1,No,.B3, The

applicant submitted a representation stating that 3

(1) he was posted to the grade of artisan earlier to [2.5.88

and nence he should get the seniority from the date by
occupied that post;

(2) that there were no Senidrity lists issued warlier
12.5,88 and hence the direction given in 0A,219/92 is

applicable in his case,

3. The applicant's representation was disposed of
the same by letter Ne.TR/P-612/Art/Mech dated 25,5, 96|

remarks efferred are Eeads as below 3-

"(1) The revision of seniority was done in
accerdance with the judgement of Hon'ble
CAT in OA.No,219/92.

(2) There was no ambiguity in the judgement rg
the seniority list pertaining to periéd jas
to 12,5.88, Though the seniority list was
published, the administration had list of

1174
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rejecting
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seniority and the same has been used to implement

the CAT's judgement in the above ment ioned
Thus the revision of seniority has been dg
correctly,”
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4, Aggrieved by the above reply the applicant hes

this OA praying for calling of the records leading to

issue of seniority list dated 18,3.96 and the memo dat
25.5.96 whereby his representatibn was rejected ard fo
consequential direction to set aside those proceedings
holding them as arbitrary, illegal and unwarranted, H
also prays for further direction to the reépondents to

the seniority as per extant rules following the mandat

'pr@visions of para 302, Chapter III, Indian Rajlway Es

Manual, Vol.I and alse for a direction to the responde

follow the earlier seniority list dated 29,1,94 {A-2)
Wine 7y s
promotions until tthnew seniority list &s prayed for

5. 0.£,219/92 was disposed of by the following ord

"(6) From the above analysis, we direct as folll
to fix the seniority between the direct recruit
promotees -

(i) All the Skilled Artisans Gr,III who were p
either on adhoc basis or otherwise prior i
have to be shown abdve the direct recruits
on 13,5,88/19,5,88,

(ii) 50% of the Skilled Artisans calculated as
last seniority list prior te 12,5,88 issue
Skilled Artisan Gr,III trade-vise had to b
for further fixing the Saniotity of direct
recruits, and gromotees promoted on or afty
12,5.88,

(iii) Direct recruits to the extent of 50% as cal
in para-(ii) abowve should be placed in the
liet below the promotee Skilled Artisans 1
in €1, (i) in the appropriate trade-group,

{(iv) Equivalént to the number as in item- (iii)
thoSe promoted on 12,.5,88 should be nlaced
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Above,
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the direct recruits as indicated in para-{iii)

abave,

{v) Fixing of seniority alternatively between
direct recruits and the promotees as indic
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paras- (iil) and {iv) above should be continuefd

<

+ill the whole list of direct recruits appointed
on 13.,5.,88/19,5,88 and the promotees promoted on

12.5.88 is cempleted,®

6. From the above direction in OA , 919/92 it is gvident

b1

that the rule of filling up of postsLFhe promotees as
direct recruitment has to be adhere to,
ztated that 50% of skilled artisans calculated as per
last seniority list prior to 12,5,88 issued for skilld
artisan has to be noted for further fixing the senicr]

direct recruits and promotees promoted om or after 12

It is alse directed that direct recruits to the extent

50% as calculated in paraé{ii) should be placed in the
senierity list below the promotees skilled artisans
to in para-6 (i) of that order,
equivalent tc the number as in item 6{iii) abeve thos

promoted on 12,5.88 should be placed below the direct

{
It is alse directedthat
3

well 28

It has been ¢learly

the
pCl

jty of
1 5. 88,

of

w

referred
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recruits

as indicated in para6(iii) above and it should be conftinued

till the whole list of direct recruits appointed on 13,5,88/19,5.88

and the promotees promoted on 12.5.88 is completed.

7.  From the above it is very clear that the promcgtees

promoted on 12,5.88 can get the seniority above diredt recruits

only if they are Wlthin the 50% of the varancies to He filled;

by el ¥ pebh

do' not’ f&ll th@séivacanCLes

RN

If their caseﬂdln 50% vacancies then * /- ;¢an be filﬂed}@y/hhe

direct recrults to the extent of 50% of the vacancies

. Just

because there was no seniority list as.on 12,5,88 it |does not

mean that the organisation worked without any seniority list of

It may be presumed #n that case that
seniority
list c¢an be prepared even at & later date by showing

artisan staff,

by thendate of entry in that grade,
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8. Some of the optees who wanted to come to carriage

repair shoep, Tirupathi were not relieved in time due tb

Sac ( dmirsy , . . )
%15%6*&% of service, vwhen their juniors were relieved

tO senicrs,

later,

decided the senior official who joims later, than a ju

Then the seniors joined Tirupathi work shpp

6)

earlier

In that case this Tribunal in number of cases had

hior optee

‘from the same cadre then the Senior optee ha@ to be shpwn above

the junior if the senior optee was not relieved from the units

due to exigencies of service,

later they have to be shown above the junior optees ti

Even if tne senior optees came

11 the

cadre is jrclesed*f in Tirupathi Shop, Hermce there is ho need

to adjudicate in this comnection. The rules are very |
The only point is whether thoSe rules are followed met
in fixing the seniority of the applicant, This is a f

verification, This need to be done by the r espondents

resmndenﬁs in consultation“é;? the applicant can éxami
issue in regard to the seniority ¢f the applicant on t
of the existing rules as indicated above, If there is
difference of opinion between the applicant and respory

C
the sane caanut up to the Chief Personal Officer of t

~lear,
iculously
Hetua 1

, The

he the

he basis
any ra
lent then

ne Railyays

for deciding the issue once for all on the‘baSis.of the above,:

9. In the result, the foilawing direction is given

R-4 should fix up a meeting with the applicant ¢
mutually aggreable date to examine the -issue as indi;a
and prepare a joint note recording the viewé of béth 3]

there are no differences the same alse should be recon

2
bn &

ted above
jdes, If

fed, If

there is a difference in ithe views then that note shoulld be put up

t0 R-2 for deciding the issue on the basis of the exis
and the direction of this Tribunal given earlier which

bt
indicated; in a concise form, In case it is found nece
Re4 to ¢all R=5 and 6 also he may issue notice to them

attend the meeting,
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10, Time for compliance is 2 months frem the date of

receipt of a copy of this order,

11, With the above direction the OA is disposed of,

{B.@. JAI/PE\B.AW.:&}MM )
Menber {Ady

B
7 ////// Dated 3 gist August, 1998

{ Dictated in Opeg Court ) \[\
L

Mo costs,
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